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O R D E R 

(Virtual Mode) 

 
11.01.2021: The Learned Counsel for the Appellant submits that the 

pleadings are completed and written submissions have also been filed 

which are taken on record. As prayed, the Learned Counsel for the 

Appellant is allowed to file the ‘Compilation of Judgments’ before the next 

date of hearing. 

Let the matter be fixed on 25th January, 2021. 

   

 

 
[Justice Jarat Kumar Jain]  

Member (Judicial) 
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